-4 -
BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL

FINANCE CENTRE, 3° FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION
[Under Section 18 (1) read with sections 14, 15 16 and 17 of the National

Green Tribunal Act, 2010]

Original Application No.----------- of 2023
Between:

Arsad Nasar.

............ Applicant.
AND

NMCG & Ors

..........RESpONdents
INDEX
N Synopsis ‘

=t

List of Dates

Application




-~X -

Verification and ARPIdav ik

A6~ 27
Photographs of encroachment of the
28- 3

floodplains of Ganga- Annexure A
letter no.334 dated 3/05/23- Annexure B 3 Q- 35
Memo no.396 dated 1/06/23-Annexure C L.‘ 0 — [__l )
letter no 503 dated B /0%/23-Annexure D L\ 0 - L\ 5
VoK alok Mmoo H6

PAUSHALI BANERJEE

Advocate

7A, Kiron Shankar Roy Road

Kolkata-700001




- 9-
BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL .

FINANCE CENTRE, 3%° FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION

[Under Section 18 (1) read with sections 14, 15 16 and 17 of the National

Green Tribunal Act, 2010]

Original Application NO.-------=== of 2023
Between:
Arsad Nasar.
............ Applicant.
AND
NMCG & Ors
.......... Respondents
SYNOPSIS

The applicant above named begs to present the Memorandum of application

against the inaction of the respondent authorities to protect river Ganga which
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flow through Sahibganj in Jharkand, the river bed of the holy river ganga (flood
plains) are encroached by illegal dumping of stone chips and boulders
throughout the stretch of the river bed, polluting the water of river Ganga
which is the main source of drinking water for the people living in the district
and also endangering the natural flora and fauna of the river resulting in
deaths of Dolphins in the river, moreover the boats plying in the river for
transportation of such stone chips and boulders are also polluting the river as
the engine of the boats emit dangerous gas like Shulpur dioxide and Nitrogen

Dioxide. There are also diesel engine boats are also responsible for leakage and

spillage from the diesel engines polluting the river.

Being aggrieved and dissatisfied with the in action and/or action of the

respondent authorities the Applicant begs to present the memorandum of

application

PAUSHALI BANERJEE
Advocate
7A, Kiron Shankar Roy Road
- Kolkata-700001
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL

FINANCE CENTRE, 3"° FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION

[Under Section 18 (1) read with sections 14, 15 16 and 17 of the National

Green Tribunal Act, 2010]

Original Application No.----------- of 2023
Between:
Arsad Nasar.
............ Applicant.
AND
NMCG & Ors
ceeee.RESPONdent
LIST OF DATES
Permission for Plying of Boat 3/05/23

and transportation of stone

chips and boulders to different
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darea

Permission for Plying of Boat
and transportation of stone
chips and boulders to different

area extended

.1/06/23

Permission for Plying of Boat
and transportation of stone
chips and boulders to different

area again extended

3/04/23

Encroachment of floodplains of
Ganga photographs taken by the

Applicant

13/10/23

PAUSHALI BANERJEE

Advocate

7A, Kiron Shankar Roy Road

Kolkata-700001
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL

FINANCE CENTRE, 3%*° FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION
[Under Section 18 (1) read with sections 14, 15 16 and 17 of the National
Green Tribunal Act, 2010]

Original Application No.----------- of 2015

Between:
Arsad Nasar, s/o- Syed Abu Nasar, 18, Gulibhatta Sadak, Sahibganj,

Jharkhand-8161009.
...Applicant

AND

1. National Mission Clean Ganga ,Through the Director General, Ist Floor,

Major Dhyan Chand,NatiopaI Stadium Gate, New Delhi-110002.
admam s e 3 @ M€ [ m

2. The State Of Jharkhand, through The Chief Secretary, having its office at
Project Bhavan, P.O. — Dhurwa, P.S. — Jagarnathpur, District —Ranchi,

Pin — 834004. S~ Jharikhomd @ mie.im
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3. The Jharkhand State Pollution Control Board, Through its Member
Secretary, Town Administration Building, H.E.C. Dhurwa, P.O. Dhurwa,

P.S. Jagarnathpur, District — Ranchi, Pin-834004. vamchiisPCh @ Gomotd, Com

4. Department of mines and & Geology, through the Director of Mines,

Nepal House(Yojna Bhawan),Doranda, Ranchi-834002
Jivector - mime s @ Jhar Khamy rma'u-gov- 1

5. Goutam Jha proprietor of G.K.Enterprise Malda ,WARD NO-2
RAMNAGAR KACHARI Malda, West Bengal, 732103

6. Executive Engineer, Flood Control Division, Kargola, District- Katihar,

Bihar-854108. € € £100deanom 03 @ §amold. COmm
7. Deputy Commissioner, District- Sahebganje, Pin-816103. dE-Bah @ mie.Im
8. District Transport Officer, District- Sahebganje, Pin-816109.

dt0oPatarmuo3 @ Fomaid, € 0w
9. Central Pollution Control Board through Member Secretary, Parivesh

Bhawan, East Arjun Nagar, Delhi-110032. mscb.cpcb@nic.in

....... Respondents

MOST RESPECTFULLY SHEWETH:

1. The applicant is a citizen of India having address as stated above for the

purpose of service of notices pertaining to the instant applicatién.
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2. The addresses of the réspondents are stated above for the purpose of
service of notices pertaining to the instant application. All the acts,

-actions and inactions of the respondent authorities are amenable to the

jurisdiction of this Hon’ble Tribunal.

3. The applicant above named begs to present the Memorandum of
application against the inaction of the respondent authorities to protect
river Ganga which flow through Sahibganj in Jharkand, the river bed of
the holy river ganga (flood plains) are encroached by stone crusher units
spread throughout the stretch of the river bed, polluting the water of
river Ganga which is the main source of drinking water for the people
living in the district and also endangering the natural flora and fauna of

the river, therefore this Application have been filed by the Applicant on

the grounds set-out hereunder:

FACTS IN BRIEF :-



(1)

(2)

~|0-~
The applicant states that the applicant is a resident of District
Sahibganj, Jharkhand. The Applicant’s house is situated in the vicinity of
Ganga river which is rampantly polluted as a result of dumping of
stone chips and boulders on the river bed by the respondent no 5 with
the connivance of district officials, the resultant effect of such air and
the area

water pollution is the deteriorating health of the residents of

and also the untimely death of dolphins in the river.

Copy of Photographs depicting encroachment of Ganga river bed is
annexed herewith and marked as Annexure A.
The applicant states that due to the illegal dumping of stone chips by
the respondents number 5, on the river bed of the river ganga in
Sahebganj district. The waste water from the stone chips flowing down
to the river is contaminating the water of the river , moreover the
boats using adulterated oil carrying the stone chips and boulders cause
these harmful waste entering in rivers are adsorbed onto particulate
substances, dissolvable complexes that are accessible for and are take-

up by aquatic living beings. That under such water system these
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overwhelming pollutants uniquely influence the oceanic vegetation
which through bio-amplification enters the advanced lifestyle and at

any rate impact the general population.

( 3 ) The applicant states that the deputy commissioner Sahebgunge
through memo no. 334 dated 3/05/23 allotted bank protection work
and anti erosion work of Ganga to respondent no.5 with stipulated
conditions. The conditions included that dumping would be done at a
distance of 100meters from the side of the river Ganga. Copy of the
letter no.334 dated 3/05/23 is annexed herewith and marked as
annexure B.

(4) That the applicant states that through memo no.396 dated 1/06/23
the permission of navigation of boat was extended upto 30/06/23 and
extension of the period for protection work of river bank was also
extended on the left side of Ganges river near Gandhitola under
Manihari . Copy of Memo no.396 dated 1/06/23 is annexed herewith

and marked as annexure C.
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(5) The applicant states that by memo dated 503 dated 3/07/23 time was

extended for navigation of boat for implementation of flood protection
work and anti erosion work of railway line and karicoshi coast on the
left of the river Ganges near Gandhitola. Copy of the letter no 503
dated 3/07/23 is annexed herewith and marked as annexure D.

(6) The Applicant states that the permission for navigation of boat was
provided by the respondent no.6 with certain conditions including no
objections from Indian Inland Waterway authority and Central Water
Commission. It was specifically ctated in the memo no.334 dated
3/05/23 that for supply of boulder for loading stone in the boat
dumping should be done at a distance of 100 meters from the side of
the river.

(7) The Applicant states that in violation of the conditions the respondent

no.5 have dumped the stone chips and boulders on the bank of the

river Ganga and encroached the Flood Plain including the Ghats of the

river Ganga causing pollution in the river and endangering the dolphin

habitat of the river Ganga.
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(8)  The Applicant states that the Flood Plains of Ganga and the Ganga

Ghats of Madanshahi, Bada Toufir Ghat, Chota Toufir Ghat, Samdanala
Ghat, Chanan Ghat, Soti Chowki Ghat, Sukar Bazar Ghat, Suksena Ghat
which constitutes almost eighty three(83) kilometers of Ganga Ghat in
Sahebgajge District are encroached by dumping stone chips by the
respondent no.5 .

(9) The Applicant states that the dust of the dumped stone chips are
laden with silica, the stone chips are laden on boats on the river and
transported to different area this activity of loading and unloading also
generates dust which is precursor to the respiratory diseases caused to
people living in the area.

(ld)The applicant states that the transportation of stone ships and boulders
causes pollution in the river also from the engine of the boats that
emits dangerous gas like Shulpur dioxide and Nitrogen Dioxide. There

are also diesel engine boats and leakage and spillage from the diesel

engines also cause pollution in the river.



(11) The Applicant states that Floodplains play significant role in

maintaining the bio-diversity and aquatic life of the river. It's
significance cannot be overlooked, in terms of environment and
ecology. There are numerous dimensions involved while identifying the
floodplains . The notification dated 07.10.2016 issued by the Ministry
of Water Resources, River Development, and Ganga Rejuvenation, with
respect to Ganga river, under the Environment (Protection) Act, 1986,
prohibiting any construction in the active floodplain area of river Ganga
or its tributaries. To reduce sources of pollution, pressure on
floodplains and to maintain its natural groundwater recharging
properties, this Hon'ble Tribunal directed that each State must
constitute a River Rejuvenation Committee (RRC) to prepare
appropriate action plan. The state of Jharkhand till date have not

prepared any action plan to identify and protect the floodplains of

Ganga.
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(12) The applicant states that the river Ganges forming the northern
boundary of the district enters at its north western corner and journeys
eastward up to Sakrigali where it takes a turn to the south and forms
the southern boundary of the district up to a little beyond Radhanagar
in Rajmahal subdivision. The river has been drifting gradually to the
north and the Sahibganj town, which was once on the riverbank, is now
about a mile away. The average width of the Ganges in the district is
about 4 and half kilometers. It generally swells during the rains and
inundates the lowlands lying east of the Railway loop line. There are
ferry services across the river between Sahibganj ghat in the Sahibgan]
district on this side and Manihari ghat in the Katihar district on the
other side and Rajmahal ghat in the Sahibganj district and Manikchak
ghat in the Maldah district of West Bengal. Country boats also ply in the
river. The river encompasses the district throughout more or less 83
kilometres and several river ghats including Goram ghat, Madan Shahi,

Bara Madan Shahi, Chota Madan Shahi, Bara Touphi, Chota Touphi, etc

are the ghats where there are rampant illegal encroachments of the
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flood plains as the stone chips that are dumped on the flood plains are

ferried through large boats across the river to Bihar, Bengal .

(13)The applicant states that the drinking sources of water available in
state of Sahibganj, Jharkhand, is Ganga river. The report of Central

Pollution Control Board states that there is high level of coliform

bacteria in the river. Out of 86 live monitoring stations installed in as
many locations, only seven areas have been found to be fit for drinking

after disinfection process, while 78 have been found unfit. It is evident

from the report of Central Pollution Control Board that the river water

is so polluted that it is unfit for bathing, let alone drinking.

(14) The existing water supply schemes in Jharkand essentially have two
sources: tube well and river. In Sahibganj dbout 75% schemes are
surface water (river) based , the remaining 25% schemes are ground
water (river) based. Wetlands and Rivers perform vital ecological
functions like flood mitigation, groundwater recharge, urban sewage
treatment etc. Due to pollution in river water, the groundwater is also

getting contaminated with arsenic and that with fluoride. The river that
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is source of fresh water which is also getting contaminated due to
dumping of untreated waste water from crusher units,sewerage and
solid waste into the river makes its water unfit for drinking.

(15) The applicant states that despite such significance, the flood plains
of the holy river ganga is illegally encroached. Such encroachment and
pollution is being done by taking advantage of the !acka.daisical attitude
of the respondent authorities towards protection and preservation of
the Ganga river. Although the very existence of aquatic life in the river
is critically endangered, the respondent authorities, have choose to

feign ignorance and remain inactive for reasons best known to them.

(16) The applicant states that despite commission of such illegal acts,
the respondent authorities have preferred to sit tight over the matter
and in effect, have recognised and acknowledged such illegality. Such
lackadaisical attitude on the part of the respondent authorities is highly
illegal. Such stoic silence on their part to prevent the river from being

polluted, clearly smacks of malafide. It is not only astounding but also
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beyond comprehension as to how such illegal act of pollution of river
Ganga has been perpetrated in front the eyes of the respondent
authorities.

Grounds:

FOR THAT the respondent authorities have miserably failed to preserve
the aquatic life of Ganga River and prevent illegal encroachment of

the flood plains of river Ganga;

FOR THAT the respondent authorities have failed to appreciate that it
was incumbent upon them to protect and maintain the river as it is

the main source of drinking water of the residents;

FOR THAT the respondent authorities ought to have appreciated the
environmental and socio-economical significance of the river Ganga

and protected the same from being illegally encroached;
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V. FOR THAT the respondent authorities ought to have taken adequate
measures for preventing pollution of the river Ganga and

encroachment of the flood plains which is High Biodiversity Rich Zone

V. FOR THAT the respondent authorities have failed to appreciate that
the illegal act of encroaching the flood plains of the river Ganga is in
flagrant violation of the Environment (Protection) Act,1986 , Air
(Prevention and Control of Pollution)Act,1981 and the rules framed
thereunder and the Water(Prevention  and Control  of

Pollution)Act,1974 and the rules framed thereunder;

VL. FOR THAT the respondent authorities have failed to appreciate that
such pollution of the holy river Ganga measures contemplated in the
the Environment (Protection) Act,1986 , section 21 and 22 of Air

(Prevention and Control of Pollution)Act,1981 and the rules framed
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thereunder and section 25 of the Water(Prevention and Control of

Pollution)Act,1974 and the rules framed thereunder;

VII. FOR THAT by remaining inactive and maintaining stoic silence with
regard to the illegal encroachment of the flood plains of the river the
respondent authorities have, in effect, abated such illegality and have
made themselves liable to be proceeded against for such blatant
defiance of the relevant provisions contemplated in the Environment
(Protection)  Act, 1986 , Air (Prevention and Control of
Pollution)Act,1981 and the rules framed thereunder and of the

Water(Prevention and Control of Pollution)Act,1974 and the rules

framed thereunder;

VIIl.  FOR THAT by allowing the encroachment of the river, the respondent

authorities have acted in grave violation of their statutory duties;



IX.

X.

Xl.

XII.
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FOR THAT the absolute lackadaisical attitude demonstrated by the
respondent authorities in protecting the river Ganga, smacks of

malafide attitude on their part;

FOR THAT the inaction of the respondent authorities in preferring to sit
tight over the matter, despite commission of such illegal act of
pollution in the river endangering the health of the residents and the

aquatic life, in effect, recognizes and acknowledges such illegality;

FOR THAT the inaction on the part of the respondent authorities in
failing to prevent the encroachment of the flood plains of the river
and protection of the almost extinct species of Gangetic Dolphins calls
for immediate and strict intervention of this Hon’ble Tribunal;

FOR THAT the inaction on the part of the respondent authorities in
failing to prevent pollution of the river Ganga, which is the source of

life and is considered a holy river, is otherwise bad, illegal and can not

sustain the test of legality;

-
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LIMITATION:

The applicant declares that the cause of action in the instant case,
accrues and continues from day-to-day. Such cause of action is renewing
on a day-to-day basis and as such the question of applicability of the
limitation prescribed in Section 14 (3) of the National Green Tribunal

Act, 2010 does not arise.

Interim prayer:
Pending final disposal of the application the applicant seeks issuance of

the following interim orders:

a) An interim order of injunction directing the respondents and/or
their servants and/or their employees and/or their agents to take
adequate measures for protecting the flood plains and river bed
of River Ganga from being encroached by dumping of Stone Chips

and Boulders in any manner whatsoever, till the disposal of the

instant application;
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b) Ad-interim order in terms of prayers (a) as above.

Prayer:

In view of the facts mentioned in paragraphs 4 & 5 above the applicant

prays for the following reliefs :

a) Mandatory order do issue commanding the respondents each one
of them and their men, agents, assigns and subordinates to certify
and transmit to this Hon’ble Tribunal all records forming the basis
of their inaction regarding to take adequate measures for
protecting and preserving the flood plains and river.bed of River
Ganga from being encroached by dumping of stone chips and

boulders , so that conscionable justice may be rendered ;

b) Direct the respondents each one of them and their men, agents,

assigns and subordinates to take adequate measures to stop
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encroaching the flood plains and river bed of River Ganga by

dumping stones by respondent no.5 ;

Mandatory order do issue commanding the respondents each one
of them and their men, agents, assigns and subordinates to take

steps to protect the almost extinct Dolphins of the river Ganga ;

Mandatory order do issue commanding the respondents each one
of them and their men, agents, assigns and subordinates to take
adequate measures for purifying the water of the river Ganga so

that the residents do not suffer health hazard from consuming the

water;

Mandatory order do issue commanding the respondents each one
of them and their men, agents, assigns and subordinates to take

adequate measures for preventing the River Ganga from being

polluted any further, in any manner whatsoever;



f)

g)
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Any other appropriate direction/directions and/or order/orders

as this Hon’ble Tribunal may deem fit and proper;

Cost of and/or incidental to the instant application;
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VERIFICATION

I, Syed Arsad Nasar, son of Syed Abu Nasar, ag,(,d about 50
years, by occupation - business, rcsxdm[, at 18 thhbhatta

Sadak, Sahibganj, Jharkhand, I am thc Apphcant pf thl/ﬁ mstant
.(6 g /

Application, I do hereby verify that para 1,%"‘1 4 //Of the

/"
Affidavit are true to the best of my behefrr rest arc humble
submissions before this Hon’ble Court and no part of the report

is false and nothing has been concealed therefrom.

Verified at Kolkata on this [34h day of October, 2023.

s féj;—"
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AFFIDAVIT

I, Syed Arsad Nasar, son of Syed Abu Nasar, aged about S0

years, by occupation - business, res1dmg at 18” Guhbhatta

Sadak, Sahibganj, Jharkhand, I am the Apphcant of thls mstant

‘ -

Application, I do hereby verify that para?, r,’lA\f' v' 0f the

Affidavit are true to the best of my behef rest are. humble

.\,

submissions before this Hon’ble Court and no_part of the report

is false and nothing has been concealed therefrom.

Verified at Kolkata on this 134t~ day of October, 2023.
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Emblem

Sahebgunge Collectorate

(District Revenue Branch)

Order

By letter No. 500 Dated 18.04.2023 of Executive

Engineer Flood Control Division Karagola, District -
Katihar, Bihar by the site of the river Ganges near
Gandhitola under Manihari Block for the protection of
the Railway line and Tarikoshi - Post river site in
force of flood protection activities / anti erosion
activities (Implementation of Agenda No. 199/8/2023)
for the transport of stone bolder for giving
permission of boat on the basis of the Registration

of the 7job enclosed request has been made for supply

and transport of bolder from Sahebgunge.

It is to be mentioned that in the light of the
letter enclosed for the protection work and anti
erosion work, the work under four groups 01 02 03 has
been allotted to M/S. G. K. Enterprises Malda West
Bengal and the work of group 4 has been allotted to

M/S. Maa Tara Construction, Muzaffarpur, Bihar for
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the execution of the said work Application has been

submitted by the aforesaid agencies.

In the context of the request made by letter No.
341/ DIMA Dated: 21.04.2023 of District Magistrate
Katihar (Bihar). In Para 4 proceedings of the meeting
held by the District 1label disaster management
authority on 25.04.2023 in the context of the request
made by letter No. 341/ DIMA Dated: 21.04.2023 for
supplying Bolder and transport of Bolder for next
three months in view of the protection of control of
flood permission for Navigation of boat is given to
the boat owners and this permission is given for the
transport of stone by the boat and they will obtain
no objection certificate from Indian Inland water way
authority and Central water Commission and the
District Transport officer Sahengunge and from Sub-
Divisional officer Sahebgunge and Rajmahal and
District Mining officer Sahebgunge for the bolder
supplied and will ensure the transport of the same.

Hence in the 1light of the aforesaid on the
request by letter No. 341/ DIMA Dated: 21.04.2023 of

the Collector Katihar, Bihar and in the light of the
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decision taken by District disaster management

authority for the protection work of the coast from

Sahebgunge sanction of transport of bolder and
Navigation as per the Schedule is being given.

1) Transport of bolder will be done with wvalid
Challan.

2) For supply of bolder for loading stone from
the boat dumping should be done at a distance of 100
meters from the side of the river.

3. The number of the boat being run according to
loéd capacity and the quantity of the bolder being
loaded should be obtained of the time of loading

bolder from the concerned where is according to the

Challan under Minerals Exemption Rules and will

entire in the Registered Lawfully so that Revenue

loss is not done.

4) If the weather pleasant and is not favorable
thén boats will not be operated.
- Page: 2 -

5) Will use the 1life saving articles in the

emergency situation.

6) Will not carry any liquid substance which is
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harmful for the water animals.

7) In presence of the Inspection Officer if

Registered etc. is asked for then the same should

made available for inspection.

8) In Execution of the work prior to Dated
01.06.2023 by letter No. 500 Dated 18.04.2023 of the
Executive Engineer Flood Control Division Karagola
District — Katihar, Bihar. The period has been fixed
up to 01.06.2023 if even after the said specified
period the goods are require then the recommendation
letter available the period maybe extended. If it is
found that the aforesaid conditions are not being
complied with by you then the permission steps for

cancelling the permission may be taken.

Yours faith fully
Sd/- illegible
Deputy Commissioner
Sahebgunge
Memo No. 334/Revenue
Sahebgunge

Dated 03.05.23



Copy: - 387_

G. K. Enterprise, Malda, West Bengal and M/S. Maa

Tara Construction Muzaffarpur, Bihar for information

and Compliance

M/S. G. K. Enterprises Malda West Bengal and M/S. Maa

Tara Construction, Muzaffarpur, Bihar.

Copy To:

Anchal Officer Manihar for information and necessary

action.

Copy To:

Executive Engineer Flood Control Division Karagola,

District - [Katihar, Bihar for information and

necessary action.

Copy To:

District Sub-Divisional Officer Sahebgunge / Rajmahal
and District Mining Officer Sahebgunge for
information and necessary action.

It 1is directed that the Vehicle wused for

transportation as per the list enclosed. The report
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after observing the transport work as per the list

enclosed and operation of boat be made available to

the under sign.

Copy To:

Superintendant of Police, Sahebgunge for information

and necessary action.

Copy to:

District Magistrate, Katihar, Bihar for information

and necessary action.

Sd/- illegible
Deputy Commissioner
Sahebgunge

03.05.2023

Certified to be the English translation of an Order
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Sahebgunge Collectorate

(District Revenue Branch)

Order

By letter No. 594 APR Dated 29.05.2023 of the

Diétrict Magistrate Katihar for the implementation of
Flood protection activities / anti erosion activities
for protecting Railway line and Karokoshi coast on
the left side of Ganges River near Gandhitola under
Manihari - Block District — Katihar for the transport

of stone Bolder request was made for extending the

permission of Navigation of boat up to 30.06.2023

It is to be mentioned that by Order memo 334/RE
Dated 03.06.2023 of the under sign. The permission

has been given up to 01.06.2023 with condition.

Hence in the 1light of be a request made for

extension of the period for the protection work of
coastal Guard sanction for extension of period for
Navigation of boat 1is given as per the 1list of
transport of bolder annexed for the protection work

validity of which will be up to 30.06.2023 if even

after the fixed specified period the necessity of the
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materials appears to be there for the protection of the
coastal guard then it will be the recommendation for
the extension of the period should be made available.

Sd/- illegible
Deputy Commissioner
Sahebgunge
Memo No. 396/RE Sahebgunge
Dated :11.06.2023

Copy To:

Anchal Officer Sahebgiunge / District Transport
Officer Sahebgunge / Sub-Divisional Officer
Sahebgunge / Rajmahal and District Mining Officer

Sahebgunge for information and necessary action.

Copy To:

Superintendant of Police Sahebgunge for information

and necessary action.

Copy To:
District Magistrate Katihar
pursuant please letter 484/RE Dated 29.05.2023 for
information and necessary action.
Sd/- illegible
Deputy Commissioner
Sahebgunge
01.06.2023

Certified to be the English translation of an Order

in Hindi.
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Sahebgunge Collectorate
(District Revenue Branch)

Letter No. 503/RE

From Additional Collector, Sahebgunge

To

District Magistrate Katihar

Sahebgunge

Dated: 03.07.2023

Subject: Regarding extension time of Navigation of boat
for Transport of stone bolder for implementing flood
protection work / anti erosion (Agenda No. 199/08/2023)
for the protection of Railway line and Karicoshi coast
on the left of the River Ganges near Gandhitola under
Block Manihariin the District of Katihar.

Your reference letter No. 646/DIMA Dated

27.08.2023

Sir,
With reference to the letter relating to the
aforesaid subjects this to state that by the left side

of the Ganges River near Gandhitola under Manihari -
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Block in the District of Katihar for the protection of
Railway line and Karokashi coast for implementing the
fold protection steps and anti erosion measures request
was made for extending the time of operation of boat up
to 27.20.23 for Transport of stone bolder.

It is to be mention that by order of the Deputy
Coﬁmissioner Sahebgunge Memo No. 398/RE Dated
01.06.2023 permission was given with condition up to
30.06.2023 here it is to be mentioned that the label of
water of the River Ganges is increasing day by day.

Hence in the light of the request for extension of
period as per the direction this office by under the
condition mention in Order issued Memo No. 334/RE Dated
03:05.2023 and Memo No. 396/RE Dated 01.06.2023
sanction for extension of period for operation of boat
as per the 1list of transport of bolder annexed (is
extended up to 10.07.2023)

Submitted for your kind information.

Your faith fully

Sd/- illegible

03.07.23

Additional Collector, Sahebgunge

Certified to be the English translation of an Order in

Hindi.
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IN THE NATIONAL GREEN TRIBUNAL =
EASTERN ZONE BENCH, KOLIKATA P
District: ' <
e
OA/ MA / RA/ Contempt No, 0f20 N
h . Q)
A "‘SCLA NasSar * ) {Appellant .;-:
{Petitioners N \
- Versus -
N‘Y\C(;' SOT}K- {Respondent
. - {Opposite Party ’

“
Vakalatzama on bebatfof PP P €k .
Xeow 2ll men by these presents that by Vakalatama, I/We appoint the Advocates noted

bzlow or any one of them my/our lawful Advocate or Advocates gerernre s
—iaria g sppaarsecs

- of
in the zbove matter for appearing conducting and arguing the same for depositing er
withdrawing any money in connection therewith for moving the Couwsrt in any marter
connected therewith, for preparing the pzpar book in the casz and for puting in papers,
pelitions etc. On my/ our behalf for filing, 1aking back any documents for withdrawing
suits or 2ppeals or petitions with permission 10 institute fresh suit efe. For siging arnd fillizg
petitions of compromise in connections with tke said marer and for t2king copies of paper
frem the Record and 1/ We further say that any act. Done by my / ovr said Advocats or
Advccates or by any one of them afier accepling this Vakalatnama, shall be considered 2s

‘my/our own true and lawful zct.

And VWe further hereby agree and undertake to pay the said Advocates his of their fees as

settled and 21l others sums that may be necessary to cary out the requisition of the Court
ard othenwise to enzble the said Advocates to conduct the case properly. Failing which the
'said Advocates after notice 1o me/us will be at liberty 10 withdraw from further conducting

the case. )

IN WITNESS WHERE OF I/WE sign and execute this Vakalatamd pn this 3
the 340 dayof_ 0C&ohenr * 2029 .

Name of Advocates ~ < .
Ms. Paushali:Banerjee, P M ‘%
High Court, Calcutta, -
NPS Business Ceantre, ﬂ%

Ground Floor, Kolkata — 7000001
: M- 9433253274

By e



